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Hon,DeS.Misra= AM
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In this petition under section=19 of the
Administrative Tribunals Act no.XIII of 1985, the
applicent hes alleged that he had appeared in the
selection test for the post of Foreman(Works) under
the respondents on 18.3.1987 but his result has not
been declared so far. The learned counsel for the
applicant has been heard and we are of the view that
the case can be finally disposed of at this stage
because the relief(2) claimed by the applicant for the
appointment will depend only on his selection and%;i
not certain whether he will be selected to the p;;t
or not. As about 16 months have already elapsed, we
direct the respondents 1o declare the result of the
selection test held on 18.3.1987 for the post of

Foreman(Works) within a period of two months from the

issue of this Ordfi}Jif not already declared.
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